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1978 and 1979 with their approximate
values are as under:—

Commodity 1978 1979
{(Value Rs. in lakhs)

Gold . . . 182 136
Silver . . . 9 122
‘Watches . 309 336
Synthetic fabrics . To1g 1218
Diamonds . . . or 101
Miscellaneous goods, 1305 1850

(b) The prices of seized/confiscated
goods fo; disposal are fixed afier mak-
ing market enquiries by a Committee
consistirg of two Assistant Collectors
of Custims ang Central Excise and a
Gazette| Officer-in-charge of sales.
The ascistance of trade Associations
and otler experts in the respective
fields ig also taken as and when con-
sidered mecessary

Delay 1 clearance of passengers at
Airports

2292, SHRI BHIKHU RAM JAIN:
‘Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to
state:

(a) whether it is a fact that there
is abnormal delay in clearance of
passengers at the airports in the coun-
ry;

(b) whether it is also a fact that
the checking of dutiable goods takes
unusually long time; what is the rea-
sonable time assessed by the Customs
authorities for searching items of the
passengers; and

(c) the steps proposed for quicker
clearance and increasing the number
of counters for the purpose?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) Delay
occurs due to inadequate space at the
airports, and congestion at peak
hours.

‘b) With the revision of Baggage
Rules resulting in substantial libe -a-

Written Answers 210

lisation and rationalisation of allow-
ances admissible to varioug categories
of passengers, and also as a result of
a number of procedural changes effe-
cted since then, there has been consi-
derable improvement 1n rate of clea-
rance of passengers, and by and large
all the passengers in a particular flight
are cleared within half an hour, which
can be considered as reasonable.

(c) Additional counterg are being
piovided to the regulatory agencies
for quicke; ('-arance of passengers 1n
the New Terminal Complexes under
construction/proposed to be conslru-
cted.
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Deposits of Nationalised Banks in
Orissa

2284 SHR! CHINTAMAN] PANI-
GRAHI. Will the Minister of FINAN-
CE be pleased to state:

(a) what are the total deposits of
Nationlised Banks in Orissa and





